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CENTRAL ADMIN ISTRAT IVE TRIBUNRL' L B !
CALCUTTA BENCH ST

No.0.A.1395 of 199%

Date of Order.: 10.5.1999

Present : Hon'ble Mr,Justice $S.N, Mllicks Vice-Chairman,

Hon'ble Mr.B,P,.Singhs Administrative Member.

TUSHAR KANTI DAM
Vs,

UNION OF INDIA & ORS.
(NAT IONAL L IBRARY)

E%" ' . For the applicant : Nons

For the respondentss Mrs.Kanika Banerjses counsgsl,

o ORDER

S.N. Mallicks V. C.

Non e app’ee’-\rs for the @pplicent. e have heard Mrs,Kanika
Banerjees. ld.caunsel appsearing for ‘the respondents,
2. In this 0.A, the @pplicant hag challenged the ordér of
termination of service dated 26.6.1997 passed by the responden t-
au.tho‘rities’ with a prayer..to direct the respondent-au thorities
to regularise him in the permanent pést of f\ssistant Security
Of ficer under the National Library,
3. The respondents have filed a reply in this case,
4, It abp ears from the rec'o.rd that the applicant was appointsd

in the post of Aésistan,t Security Officer for a period of one year
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2.

applicant in view of the materials on recbrd.,
5. The 0,A, is dismissed at the stage of admission. No order

"is madg as to costs.

wee.Po 3.7.1996, It is provided in his order of sppointment

that his period of @ppointment will be for’one year or till

the post is filled up on regu lar basiss whichever is earlier

(annexure 'D' to the apvplication)." As per the of‘f‘ic'e order
dated 26.6,1997 (annexurs ‘H‘)a' the applicant yas relisved of
his duties in the aforgsaid post w. e.f. 2.7.1997 on the expiry

of the period of one year. Therse is nothing iilegal or improper

in the aforesaid orders and we are of the view that the apblicﬂt.i&m‘

is without any substance and no relief can be granted to the
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(B.P.Singh) (s. 1lick)
Administrative Member - . Vice-Chairmarf
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